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This is an application made by the ^plicant under

Section 19 of the Administrative Tribunals Act,1985 (Act),

2, The applicant, uho is at present uorking as

Compositor Grade I, apprehends that respondent no.3 is

likely to be promoted as Section Holder over him ignoring

his lagitiraate rights As yet no favourable order in favour

of respondent no.3 or adverse order against the applicant

has been made^. Evsn before the authorities have made an

order in favour of respondent no,3 or an adverse order

against,the applicant, he appears to have made a representa-

ti on on 19,9.1987 (Annexure 'I* to the original applicatioE

Me are informed by Sri K.L. Budhiraja, learned counsel for

the applicant, that that representation has not so far been

considered. Ue have no reason . to disbelieve the same.

But the fact remains that the competent officer has not made

any order adverse to the applicant or in favour of respondent

no,3. If that is so, ue see no justification to interfere

at this staoe.



•i-

2 s-

appcoaching this Tribunal as and when adverse order is

mada against the applicant or a fawourabla order is made

in fawour of respondent no,3,

(a).

Dated: October 11, 1988.
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